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fhis apsfcztion fs e é@.?.gﬁ ' .. Heard learned counsel fir B.Malakar on
form wrc vithir Hime, 0 behalf of applicant Shri Prasanha‘Kr. Mudoi.
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. g ' The appllCant is an. Electrlc Fitter/TL/GHY
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under Respondent No 1 at” Guuahatl. He has
Dated m.&Q%ZCQ:.. co
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submitted several representatlons to the DRM
(Electric), N.F. Raxluay~~Lumd1ng for redressa
of his grievances and to sxpunge adverse
remarks and promotion, His last representatic
was dated 3.5.93(Annexhre—0). Learned counsel
Mr B.Malakar submits for issuing a direction
on respondents No.1 and 2 for disposal of
applicant's represéntation dated 3.5,93 withi
a fixed period. |

We have perused the contents in the coj
of the representation. The applicant is goinc

superseded him. We consider that it is the
appropriate time for respondents No.1 and 2
to dispose of his representation uith effec-
tive orders. '
Qccordingly, the respondents'No.1 and
namely, the Assistant Electrical Engineer,
N.F.Railuay,Guuahati and D.R. M(p), N.F.Railu
Lumding are directed to dispose of the
representat;on dated 3,5,93 of the applicant
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Copy of the order may be . :
furnished to the counsel oﬁ-~(h.f
the partles.
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\u1th the above order.
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ulthln a perlod of 45 days' from the

‘ f;-date grﬁrecelpt copy.of thls order.

Thls appllcatlon ls dlsposed of
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Infarm all concerned {
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